» IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ,y)%§
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DATE OF ORDER : 01-09-1997,

s o e b i vy oy D A Y e A D S G M e ke o

Between -

N.Yadaiah

.ss Applicant
And -

1., The Director Gerneral,
Crdnance Factory Board,
10-A, Auckland Road,
Calcutta, '

2. The General Manager,

Ordnance Factory Pro ject,
Yeddumailaram, Dist: Medak.

3, The Regional Director of Training,
Regional Training Institute,
Ordnance Factory Pro ject (Board),
Yeddumai Laram, Jist: Medak.

+ss Rospondents

Counsel for the Applicant : Shri P.Naveen Rao

Counsel for the Respondents : Shri N.R.Dsvaraj, Sr.CGS5C

CORAM:
THE HON'BLE SHRI R.R ANGARAJAN i MEMBER . !(A)
THE HON'BLE SHRI B.5.JAI PARAMESHUAR :  MEMBER (2J)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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_Shri N.R.O2varalj,

e N

e Shri R.Rangarajams Member (A) )

(Order per Hon'bl

counsel for the applicant and

Heard Shri F.Naveen Rao0,

gtanding counsel for the regpondantse

2. The applicant 'in this G.A. wes while working as Pseon-
cum-Technology Agst. in temporary service post, was terminated
by the impugned srder No.B160/HDT/RTIMK/97-98 dt.14-8-97

(Annexure-XI page-25 to OA) by Respondent No.3.

3. This OA is filed to set aside the impugned order

' Oy
dt.14=-8-97 issued Dy Re spondent No.3J by holding itLillegal,

he respondents to 5

arbitrary and unconstitutional and to direct t

reinstate the applicant pnto service with all consequential’

benefits such as seniority, arrears of pay and allouances etc.,;

4, When the case was taken up for admission hearing, the
learned counsel for the respondents submitg;that there is no

di i
irection to Respondent No.3 to appoint the applicant under hi;

by this Tri i
y s Tribunal. The applicant was appointed under the RESﬁ:n—

d . . ’ ’ '.‘I
ent No.3 at ths request of Respondent No.2 so as to i&él;iﬁf

tou
nsel for the respondents submits that the termination of |
applica 5I
Pplicant by Respondent No.3 cannot be challenged as it is nf
. g f
" .
on account of any direction given by this Tribunal
5. On
that day we haqé asked the learned standing coungdl

:tqez\_
] \I
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cantL' We haﬂiqurthar enguired from the standing counsel for thel
respondent s ket whether there is any possibili;y to give the
applicant appointmen%}\ {aday lgarnad standing counsel for the
respondents submits that pha nane of the applicant has been re-
gistered for offering appointmanf against land loosers’ guota and
n

his name stands ip=ths. secnndeerial number in that list for
appointment. Ffurther the learned standing counsel submits that
the applicant will be considered for appointment in vacancies

arising in about 2 to 3 months time. In view of that, the QA

may be disposed of noting the above submission.

6. The lesrned counsel for the gpplicart submits that he
will be satisfied if the above submission is carried out fully

and the applicant is appointed shortly,

[
7o Invisw of the above submission, we do not think any
!

further order is necessary in this 0.A. Noting the submission
/ﬂj-am"’
of theA?tanding counsel, the CA is disposed of with no further

grdars. Howsver, the respondants should ensure that the above

undertaking should be carrisd qufas early as possibie. ”It is

further submitted by the $ri P.Naveen Rao, counsel for the appli-

cant that the applicant has not been paid for the period he worked
undarLFespDndent No.3. In this regard the mpplicant may submit

—

a detaii(representatiun to Respondent No.3 which shall be disposed

of by Respondent No.3 suitablT and expedetiously.

B. U.A. is ordered accordingly at the admission stage itself,

No order as to costs,

avl/ *Tst September, 1997.(Dictated in Open Court).

AI PARAME SHWAR) (R.RANGARA JAN) JZ .
\ Bembyr (3) Member (A) j%ﬂﬁgf
T ?’L
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Copy to:

1.

2.

3.

5:
6o

The Director General, Ordinance Factory Board,
10-A, Auckland Road, Calcutta,

The

General Manager, Ordinance Factory prajact,

Yeddumailaram, Madak District,

The Regional Director of Training, Regiomal Training Instituts,

Ordinance Factory Project, {(Project),
Yeddymailaram, Medak District.

Una

One
Bne

One

YLER

copy to Mr.P.Navean ReogAdvocate,CAT,Hydarabad,

copy to mr.N{RaDBUraj,Sr{CGSE,CAT,Hyderabad;
copy to D.R(AR),CAT ,Hyderabad.

duplicate copy.
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